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RDE

A representation has been made on hehalf of the Learned Counsel for
the petitioner on record that the matter may be adjournéd. Upon service of an
advance copy of the application, the Corporate Debtor is being represented by
Mr. Nitin Soni, Advocate. Let reply be filed within a period of 10 days from
today in relation to the application and an advance copy of the same to be

made available to Ld. Counsel for the petitioner and petitioner to file rejoinder,
if any.

List on 04.6.2018.
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